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By Hon'ble Shri Shanker Raiu. MemberCJl

We have heard the learned counsel for

the ap;p 1 i cant.

appiiuant, hciviriy been cunvicted of an

offence under Section 302, 307, 148, 149, 109 IPC, was

dismissed from the service by the respondents under Rule

If oi CCS(CCA) Rules, 1965. The conviction of the

appiicant was upheld by the Hon'ble High Court as well as

the Hon'ble Supreme Court and Session Court. Being

aggrieved with the order of removal from service, the

app1i cant preferred an appea1 on 15.6.1995, No deci si on

has so far been taken by them. As the applicant was in

judicial custody, he could not prefer an appeal against



)

the urder oT removal on being released from judicial

custody after completion of the sentenced the applicant

has pjreferred the appeal.

3' Having regard to the guiding principles laid

down in OMs dated 11.11.85 as well as 4.4.. 86 respondents

have to apply their minds as to the circumstances which

1 eo to tfie conviction' of an accused as well as to the

proportionality of punishment. The delinquent official

has been afforded a right to prefer an appeal in this

r e g a r d t o t h e n e x t h i g f"i e r a u t h o r i t y,

. . .

fbe applicant hae already preferred an

appeal contending that the punishment with excessive.

Ends of justice would be met if the pre.sent OA is

di.-sposed uT at the admission .stage even without i.s.suing

notices to the respondents with a direction to them to

consider the appeal of the applicant filed on 15.6..95,

rmving regard to the guide-lines of Government of India

/  ori one suuject and thereatter to na.ss a detailed and

tspean, (fiu order within a period of three months from the

date of receipt of a copy of this order. No costs
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